3 Papers Laid

[Dr.V. A. Seyid Muhammad]
on the Table a copy of Notification No.
8.0. 314(B) (Hindi and English versions)
publishe! in Gazette of JIndia Hed tiy
36th April, 1976, making certsin coevec-
tions in the Delimitation Commission’s
Ozder No, 43 dated the 30th June, 1975
in reapect of the State of Bihay, under sub-
section (2) of gection 1L0f the Delimita-
tdon Act, 1973
[Placed in Library. See No. LT—10906/
76.]

NOTIFICATIONS UNDER TAMIL Napv Co-

OPERATIVE SOCIETIES ACT, 1961, STATE=

MENTS & ANNUAL REPORT OF Com Boazp
FOR 1974-75

THE MINJISTER OF STATE IN THE
MINISTRY OF INDUSTRY & CIVIL
SUPPLIES (SHRI A.P.SHARMA): I
beg to lay on the Table—

(1) A copy each of the following Noti-
fications urder sub-section (4)
of section 119 of the Tamil Nadu
Co-operative Societies Act, 1961,
real with clause (c)iv) of the
Proclamatior cate?  the 31st
Janusry, 1976 15sued by the Presi-
dentin relation to the State of
Tamil Ngdu:—

(i) G.0. Ms. No. 451 published
in Tamil Natu Government
Gazette dated the 29th Oc-
tober, 1975 making certain
amendmert to the Tamil
Nadu Cooperative Societies
Rllbs, 19630

(i) G.O.Ms. No. 482 published
in Tamil Na‘u Government
Gazette date! the r19th No-
vember, 1075 making cer-
tain amendments tothe Tamil
Natu Cooperative Apex So-
cieties (Management and
Conduct of Elections) Rules,
1974,

(iij) G.O. Ms. No. 541 publighed
in Tamil Nadu Govern-
ment Gazette dated the 17th
December, 1975 making cer-
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tain amendment to the Tamil
Nadu Cooperative Societies
Rules, 1963,

(i) G.0. Ms. No. 395 published
in Temil Nadu Governmmnt
Gazette dated the 315t De-
cember, 1975 making certain
amendments to the Tamil
Natu Cooperative Socisties
Rules, 1963.

(2) A statement (Hindi and English
versions) showing reasors for
delayin laying the above Noti-
ficmtions,

(3) A statement (Hindi and Erglish
versions) explaining the reasons
fornot lgying the Hindi version
of the Notifications mentiohed
at (1) shove.

[Placed in kbrary. See No. LT—10907/
76]

(4) A copyof the Annual Report
(Hindi and Bnglish versions) for
the year 1974-75 on the activities
of the Coir Board and the working
of the Coir Industry Act, 1953,
under sub-gection (1) of section
19 of the Coir Industry Act, 1953.

[Placed in library. See No. LT—10908/
76)

PETROLEUM AND NATURAL GaAs (AMDT.)

RULES, 1976 REVIEW & ANNUAL REPORT

op COCHIN REpINERIES LTD., FOR THE
YEAR ENDED 31-8~7§

THE DEPUTY MINISTER IN
THE MINISTRY OF PETROLEUM
(SHRI ZIAUR RAHMAN ANSARD :
1 beg to lay on the Tuble—

(1) Acopy of the Petroleum and
Natural Gas (Amendment) Rules,
1976 (Hindi and Boglish versions)
published in Notifiestion No.
G.S.R. 684 in Gazette of Indis
dated the 15th May, 1976, uoder



5 Popery Igtid  JPAISTHA % 1598 CREKA)

section 10 of the Oilfields (Regu-

lstion and Dewelopment) Act,
1948,

{Fiaced injibrary. Ses No. LT—10909{"

76)

{2) A oopy exch of the following ‘papers
(Mndi and Engiftdh verdions) un-
der'sub-sectioh (1) of section 619A
of the Companies Act. 1956 =

(i) Review by the Government on
the working ofthe Cochin
Refineries Limited, for the
year encled 318t Angust, 1975.

(i) Annual Report of the Cochin
Refineries Limieed, for the
yesr ended 31t Angust, 1979
along with the Aondited Ac-
counts and the comments of
the Comptroller and Auditor
General thereon,

{;;l;cdﬁn kbrary. See No. LT—10910/
REPORT OF THE MoONOPOLIEs & RESTRIC-
TIVE TRADE PRACTICES COMMISSION
ON THE PROPOSAL OF PHILIPS INDIA
LTD., BOMBAY AND A STATEMENT

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA) : Ibeg to lay on the
Table—

(1) A copy of the Report of the Mono-
polies and Restrictive Trade Prac-
tices Commission under section
21(3)(b) of the Monopolies and
Rastrictive Tradle Practices Act,
1969,0n the proposal of Philips
India Limited, Bombay for effec-
ting substantial expansion in the
manufacture of General Lighting
Service Lamps and Flourescent
Tube Lamps and the Order dated
the sth May, 1976 of the Central
Government thereon under sec-
tion 62 of the said Act.

(3) A statement (Hindi snd Bnglish
versions) explaining the reasons
for not faying simuitanecusly the
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Hindi version of the ‘dové ¥o-
port éadorder of the Goverat
meont thereoll.

{[Pigced in library. See No. LT—10911/
76}

CopMPENSATION TRIBINAL ORDER, 1974
AND A STATEIGRNT

THE DEPUTY MINISTER IN
THE MINISTRY OF HOME
AFFAIRS (SHRI F. H. MOHSIN):
I begto lay om the Tablew

(1) A copy of the Comp nsstion Tri-
bunal Order, 1974 (Hindi and

English versions) published in
Notification No. G.S.R. 149(B)
in Gazette of India dated the 29th
March, 1974, issued under rules
100, 101 and sub-rule (6) of rule
102 of the Defence of India Rules,
1971,

(2) A statement (H'ndi and English
versions) showing reasons for de-
lay in laying the above Notifica~
tion.

[Placed in library. See No. LT—10913]
76]

REPORT Op THE COMPTROLLER & AUDITOR-
GENERAL ON THE WORKING OF HINDUSTAN
TeLEPRINTERS LTD., MADRAS

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCB
(SHRIMATI SUSHILA ROHATGI):
1 beg to lay on the Table a copy of the
Report (Hindi snd English versions) of
the Comptroller and Auditor Genersl
of India for the year 1975—Unioh
Government (Commercial) Part IIl—
appraisal of the working of the Hindus-
tan Teleprinters Limited, Madres, under
article 151(1) of the Constitution.

[’jaaul in kbrary. See No. LT—10913f



